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[Shri Shambhu Nath Chaturvedi]

of cement and execution of sub-standard
work on pier No, 17 of the bridge, 13
years later, the bridge collapsed precisely
at this point entailing 8 loss of more than
Rs. 3 crores to the ﬁubl‘lc exchequer. Yet
no one has been held accountable for
cither mal-practices alleged by Shri
Upadhyaya or the incompetence and
negligence of the high level engineers in-
charge of this construction,

The first question was put as carly as
1st August, 1977. And I was told that the
allegations of Shri Upadhyaya have not
been substantiated by the départmental
superiors as well as by the Chief Technical
Examiner of the Ministry. They did not
find the workmanship of sub-standard
quality, but attributed the collapse to
other reasons, and therefore, the Govern.
ment did not propose, to institute any
other enqulry nor did it propose to hand
over the case to the CBI. That was the
demand made by me that the  enquiry
should be done by an impartial authority
whether it is @ commission or CBI.

After receiving this answer, subsequent

ucstions were asked by way of clarifica-
tion and the first clarifica tion that I sought
was: whether Shri Updhyaya was afforded
an oppoOctunity during the enquiry to
sgbstantiate his allegations; if so, is his
ctatement on record ? Whether the record
of cementcon sumption main tainqd py Shrj
Upadhyava was examined and did it show
a wide discrepancy between the quantity
of cement that was required to be used
and actually consumed ? 1f so, hew was
it explained ? In short, whether the ques-
tion of pilferage of cement and other
material was specifically gone into by the
technical expert Or the high level com-
mittee and i3 there report on this point
on record ? The answer was:

«The report of S_ihri Upadhyaya dur-
ing the construction of the Chambal
Bridge alleging, inter alia pilferage of
cement and sub-standard work in piers
14 to 17 was duly investigated by the
officers of CPWD and Chief Technical
Examiner of the Ministry of Works &
Housing. Shri Upadhyaya was present
throuchout the enquiry and was allowed
full freedom to point out defects
and produce any cvidence before the
Chief Technical Examiner. The allega-
tions made by him, however, were not
substantiated, and the work was not
found to be of sub-standard quality.”

Look at the evasive manner of replying.
A man reports specifically that cement has
‘been pilfered. His statement is nowhere
in the record. It is stated that he was
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present throughout the enquiry. How is
it credible ? The bridge mpncl and
thirteen years later this Commitiee was
set up to f into and inmﬁgatg the
problem. what does it say ? '

“This matter of Shri Upadhyaya's
complaint was also brought tomﬂne noyt;ce
of the Committec of Techn cal Experts
%cc_»gst.- utxhtcd lll; ter the collapse of the
bridge) through & press reportappearing
in Blitz dated the 13th October,1973.”

This shows the importance attached and
desire for investigating and finding out
the truth in the minds of the Technioa)
Committee and some members of the de-
partment.

“The Engineer-in-Chiefof the CPWD,
who was 2 member of the Committee
of Technical Experts, was requested
to submit a detailed report in the
matter. The note received from the
Chief Engineer (Vigilance) of the
CPWD was duly considered by this
Committee of Technical Experts, and
in view of the fact that the allegations
made by Shri Upadhyaya had not been
found substantiated by the Chief Tech-
nical Examiner of the Ministry of Works
& Housing, this Committee of Experts
did not consider it necessary to go nte
the complaint of Shri Upadhyaya de
nove cspecially because this Committee
had identified subsidence of founda-
tion under pier No. 17 at the sub-strata
founding level as the cause of the collaps
of the Bridge."

This is the fairness and impartialit:- with
which this report was dealt with, When
this report, came, naturally I asked a ques-
tion (Question No. 707 dated 12th April)
that if defective workmanship and sub-
standard naterial was not one of the
causes for the collapse of the bridge,
whether the other causes were identified ;
and il the cause identified was faulty de-
sign or unstable foundation, was anyome
held actionable for it. What is the reply ?
The reply is:

“The Committee ©of Technical Px-
perts appointed by the Government of
India to investigate into the causes of
the collapse of the four reinforced con-
crete arch spans between piers 16 and 20
(from Agra end), after getting deteiled
sub-soil investigations carried out and
interpreting the results thereof, came to
the conclusion that the collapse of these
four spans followed the subsidence of the
foundation of pier No. 17. The founda-
tion of this pier was found to be resting
on 2 highly altered zone of clay matrix
conglomerate, which was not strong
enough to withstand the loads coming
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ever it. The Committee further held
that this subsidence, however, scemed
t0 have been preceded by excessive scour
of the over burden material in the bed
of the river around this pier affecting
the bedring capacity of the strath on
which the cutting edges of the wells of
this foundation were resting.”

Sir, this is all technical jargon, but the
peint is that first of all this question was
raised in the Rajya Sabha when the
bridge collapsed initially and in reply,only
two pirts of the question were answered,

MR. CHAIRMAN: You have consu-
med 10 minutes. After all, we have to
finish in half an hour. Please come to the
point and put the relevant question.

SHIRI SHAMBHU NATH CHATUR-
VEDI: These are the very important
points,

MR. CHAIRMAN: This is Half-an-
hour Jdiscussion. You will have to finish
quickly. I cannot help more than that.

THLE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): He can take my time &lso,

MR. CHAIRMAN: Plrase try t0 br
brief.

SHRRI SHAMBHU NATH CHATUR-
VEDT: I only want to say that only the
first portion of this answer was given
when the question was raised on 26th July
1978, The later part has heen given in
answer to subsequent questions and I do
not know whether it figured there or it
did not figure there, but certainly it will
surprise us because this gives a little lati-
tude, ‘This portion was not there: “That
this scemed to have been preceded by
excessive scour of the overhurden material
in the bed of the river.”” Only this much
was there:

*“The foundation of pier No. 17 was
found to b resting on  a highly altered
zone of clay matrix conglom}; ate. which
was not strong enough to withstand
the loads coming over it”.

My point was that this entire-engineering
Department was there and it was their
duty to see that foundation was on solid
acound. Somebody should have been held
aecountable for the fact that if the funda-
wons were defective, they were laid at
plces which would not sustain the weight
of the hrlds‘:. But nobedy was held
Recountable.
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Then I had asked when this inquiry
was made, whether the mortar was
subjected to examination. I am told now
that yes, the mortar was subjected to
cxamination by the technical examiner
who investigated the first report. The
mortar was never examined after the col-
lapse of the bridge. This Committee
which investigated the causes of the col-
lapse of this bridge never went into the
question. It did not take the trouble of
getting the mortar of this pier examined
to verify whether it has been a sub-
standard material as reported by Gurdial
Upadhyaya or not. This was not done.
And thereafter, Shri Gurdial Upadhyaya
was subjected to different types of haras-
sment. Well, except his statement I have
no other evidence to sup this part
of the story that he was thrown into the
river, but fortunately he swam ashore,
but he was forcibly admitted to the
lunatic asylum and when the medical
officer told the Central Public Works
Department that he will have to give am
adverse report, he will have to say that he
was absolutely of sound mind, he was takem
out of the lunatic asylum. This was the
harassment and he has been under hm-
pension for the last 1g years. He would
have been dismissed from  service if he had
not taken shelter by a writ in the High
Court. Such is the harassment that has
been inflicted, I have been only asking
for an impartial inquiry into this matter.
It iscommon kngwledge that an individual
finds himself powerless against the orga-
nised might of the department. Only the
other day when I was speaking on the
question of this Lokpal Bill. I said that
no grievances of the public can ever be
dealt with by such a functionary. We
want an Ombudsman. If there had been
one, this matter would have been dealt
with within six months. Here. the entire
department is ranged against him. Every
report made against him by an officer of
the department becomes a matter of pres-

tige.

MR. CHAIRMAN: You must con-
clude now. Others have to put questions.

SHRI SHAMBHU NATH CHATUR-
VEDI: I personally went to the Minister
and talked to him. This person has been
under suspention for 19 years. The gravest
injustice has been done to him. The
department and the Ministrv have been
fighting shy of an impartial inquiry. 1
demand that there should be such  an
inquiry in the interests of justice and

fairplay.

I wguld like to say that this questiom
has been dealt with in a manner which
brings no credit to the Government. First
this question was addressed to the Works
& Housing Ministry. It was quietly passed
on to the Ministry of Shipping & Trans-
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port. Every time an inconvenient gques-
tion was put, it was transferred back to
the Works & Housing Ministry. Twice it
has been transferred %o as to gain tine,
to allow people to manoeuvre things.

If such honest and good officers are
treated in this manner, then God help our
sountry.

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): The hon. Member has ggne to
greatlengths in giving details of the ques-
tions and the answers that the Govern-
ment have given to them. It would have
been fair to the Government if the hon.
Member has alwo brought to the notice
of the House the attitude of the Govern-
ment or the Minister, who is his colleague,
when the matter was brought to hisnotice.
If he had met me earlier, he would
not have been 3o bitter as he was just now.
I am grateful that he did mention that he
atked me to go into the case of Mr.
Upadhyay. I looked into the case, what-
ever be my capacity, I responded to his
desire, and went into all the details, as
much as I conld. Unfortunately, he seems
to be mixing up things.

When Mr. Upadhyay took over as
Junior Engineer, B2 per cent of this
bridge work had already been done.
Foundation wall of Pier No. 17 had already
been constructed. Even then, when he
made acomplaint, an absolutely inde-

t enquiry was conducted by the
Technical Adviser who is not part’ and
pafcel of the C.P.W.D. Unfcrtunately,
the expert committec’s report is  Dbeing
mixed up with Mr. Upadhyay’s com-
plaint. It has nothing to do with that.

The bridge collapsed after 13 years. it
is true. The personnel of that committer
was as under: there were persons from
different departments and different Minis-
tries gn the Committee—

Shri S. N. Sinha, Director General
(Road Development & Additignal Sec-
retary, Ministry of Shipping & Trans-
port.;

Shri U.S. Ran, Additional Mem er
(Works) Ra:lwa - Board;

Shri O. Muthachen, FEngineer-in-
chief, CPWD;

Maj.Gen. J. S. Bawa, Director Gene-
ral (Border Roads);

Shri V. S. Krishnaswamy, Deputy Di-
rle’:d'gr General, Geological Survey of
a;

Bhri D. P. Jain, GChief Engineer
(Roads), PWD, Rajasthan, aipur;
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Shri D. T. Grover, Chief Engineer
(Roads), Ministry of Shipping & Trans-
Port. e m. .. .

. T Nl

In fact the probe by the Experts Com-

mittee had nothing to do with Mr,
Upadhyay's complaint. Of course, there
was a report in the Blitz and it was brought
to the notice of the Experts Committee.
They went into that, but not on the basis
of the complaint from Mr. Updhyay. His
complaint_has been finally disposed of,
when the Chief Technical Examiner weat
in to the question. The mortar was exa-
mined in the Alipore Test House, Calcutta,
which is a renowned one and the percen-
tage of cement found in the mortar was
absolutely according to the specifications.
1 would have been happy if the hon.
Member had given the details also. T went
into this question in greater detail. 1
went even to the extent of thinking that
singe the fellow had remained suspended
for so long, he may be reinstated. He has
already been punished a lot—this 15 what
I thought. We made an application t o the
court, because he had gone to the court,
as to whether we can reinstate him, It is
only a day or two before the court has
disposed of our application by taking a note
of it and the District counsel has opined
that we might proceed with whatever
action we may like to take in the matter.

Unfortunately he also made a mention
about the Agra Lunatic Asylum. I did
not want to bring in that matter because
it isa sad affair. It is not a happy affair
at all. But my own impression is—I am not
a doctor, | am not going to give a certi-
ficate about his mental condition—so long
as I was with him in my room, I was
scared of him because there is something
abnormal in him. It may be because of the
difficulties he has had to face, I do net
know. But 1 have been more than fair
to him. I can assure the hon. member
that no injustice has been done to him.
The mortar was cxamined. He is also
confusing and mixing up things. The pier
structure comprises of two parts, the  pier
sart and the foundation well part. Un-
llommately his complaint was about the
pier part, but there has been no  defect
in the pier. Even when it collarscd. it was
the foyndation well which collapsed. The
foyndation diameter was about 6-5 metres.
The soil wastested. The base of the founda-
tion well was in an arch form. Unfortu-
nately, on that base, this sort of a layer,
which is called matrix conglomerate was
at fts end.

Pven this committec has not been able

to fix the responsibility at one point or on
omae individual. Thiltga:hc_\.ﬁle thing.
Theyhad taken all precautions, whick
qqhsmhmbmtahmtechaiall._m

ion well was abeo! right.
But at the end of the foundation, well,
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unfortunately this sort of alayer existed,
which caused the pier to collapse. There-
fore, I would only say that one need not
be bitter on that. It had been unfortu-
nate. But when I had gone into the matter
in detail, when 1 have met the fellow and
tried to solve the problem and when
the Government has ordered his reinstate-
ment—we were waiting for thke orders of
the court because he had gone tothe
court—it is absolutely unfair to saF that
some injustice had been done to the fellow.
I do not wish to say anything more.

PROF. P. G. MAVALANKAR (Gan-
dhinagar): Mr. Chairman, Sir, I must
say that we are witnessing a very interest-
ing thing, if 1 may call it, a romance of
parliamentary functioning and discussions,
that this kind of a Half-An-Hour dis-
cussion follows the No-Confidence motion.
But this is exactly what Parliament is
meant for, not merely for discussing big
issues but even individual issues involving
policy questions and possible injustice to
citizens. The inidvidual issues involving
posiible in j stice have to be probed into
with the same depth and earnestness as
in the case of big issues.

My hon. friend, Shri S. N. Chaturvedi,
deserves to be congratulated for his per-
severence, He asked five questions begin-
ning from 1st August, 1977 to 3oth
April, 1979. 1 do not know the back-
ground; I do not know the details nor
do I know the gentleman, whether he is
lunatic or eccentric or not. But 1 am
concerned with the basic issue on which
I want to ask my question. How is it that
those five questions over a period of only
two years have been answered by two
different Ministries ? The first question
was answered by his Ministry; subsequent.
ly, three questions were answered by

"his colleague, Mr. Chand Ram and,
again, the fifth question was answered
byhim. So, the cycle is complete. Secondly,
I want to know how is it that different
answers are given to the sagme set of
questions ? I%:nvc carefully studied the
answers. My impression is that the ans-
wers are conflicting, if not contradic-
tory. I would like him ta enlighten us on
that,

Then, Shri Chaturvedi referred to
answers to parts (c) and (d) of the first
question Of 1st August, 1977. 1 shall not
take the time of the House by repeating
the answers. I hope, the House knows
those answers and, at least, the Minister
knows the answers. In answer to part
(c), it is stated:

*Shri Upadh had been charge-
sheeted ..53 "yl.lmyl ded in 1960 on
several charges but mot with a view
to harasing him.”

ASADHA 20, 1201 (SAKA)
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The word “not’* is underlined in the
answers. I would like to know, if not
harassment, what were the grounds of
charge-sheeting Shri Upadhyaya ? Sec-
ondly, in answer to part (d), it 1s stated;

_ ““Governmend doecs not propose 1o
institute any other enquiry, nor does
it propose t0 hand over the case to the
C.B.I.".

The Government may have their own
reasons, 1 believe. But the fact remains
that the bridge cOllapsed. And nothing
happens. If these things are to happen
again, what will happen ? The Govern.
ment must at least assure this House gnd, -
through this House, the country that some
kind of responsibility will be located and
punishment will be given to those who are
found guilty. If not, then this is 2 very
serious matter. The whole bridge collapses
and nothing happens: no satisfactory
inquiry takes place.

Lastly, my impression is that some-
how, by reading all the five answers
carefully, the truth is unfortunately either
hidden or removed. 1 think, the bureau-
cratic way of answering is such that the
truth is not coming out, whereas the whole
purpOse of the question Hour and Half-
An-Hour discussion is to get thetruth out.
What is this mechanism which coes not
give the truth ? That is my question.

st mree Wto mEmAt (Wwge) : uvft Su
agEn A F;| AfE 13 aw w5 @
ZZ 7qT)| ST W 13 AT ¥ wafy

MR. CHAIRMAN: I was just keeping
mum up till now. But, ultimately, Rule
55 allows us to put questions for an x-
planation only regarding the questicn
which has been just asked here, and not
a]l the four questions you had put earlier,

qg A N 9125, 30-4-79 W1 § WEE
;f:;w # wif wyEsAnT qeA g @ ag
i

st wree Wo wzEeit: § wfy g W
| gg oY 98 ® art § it fqeR qwem™
!‘miﬂﬂﬂiﬁi’tammﬁuﬁﬁ
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MR. CHAIRMAN: Does the House
want to continue for some time more ?

SHRI SHAMBHU NATH CHATUR-
VEDI: Yes, for half-an-hour.

SHRI SIKANDAR BAKHT: Thatr is
to® much.

MR. CHAIRMAN: M. Chaturvedi,
you are responsible for this. T had re-
quested you at that time 10 finish in ten
minutes, . ..

SHRI SHAMBHU NATH CHATUR-
VEDI: I am sorry, but this matter has
been going on for such a long time and
it cannot be disposed of within half an
hour.

MR. CHAIRMAN: Then you shoulkdl
have chosen some Other procedure.

SHRI SHAMBHU NATH CHATUR-
VEDI: You are in the Chair and you are
the guardian of our rights. The purpose
of putting these questions is to find out
the truth, not just for sticking to rules.

MR. CHAIRMAN: We will make the
best effort but, ultimately, rules also
haye to be followed.

SHRI SHAMBHU NATH CHATUR-
VEDI: It is in your discretion,

MIt. CHAIRMAN: It is not my dis-
creticn, though five to ten minutes does
not wnatier,
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o7 Fare qfed, § @1 A g A T
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““The member who has given notice
may make & short statement and the
Minister concerned shall reply shortly.
Any Member who has previously inti-
mated to the speaker may be permitted.
to ask a question for the purpose of
further elucidating any matter of fact.””

So, it is not for a discussign.
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The Committee of Technical Experts
has nothing to do with the junior Exe-
cutive Engineer’s Report,
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“The question of fixation of res-
ponsibility for the premature cOllapst
of the bridge has been examined and
it was found that responsibility cannot
be fixed on any officer of the CPWD."’

This is the greatest irresponsikility—
not 10 fix up the responsibility for the 10s:
of Rs. 3 crores of public money,
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experts, It has been happening all along
and it has happened. Everyday something
is happening, See the Skylab. Now I do not
think that the American

on some experis.

Nature plays tricks on things and
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that nature has played on the experts.
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You know it, These orders have been

passed. The case is sub-judice. We had
to go to the Court whether he should

be reinstdted or not.
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~ MR. CHAIRMAN: I do not think it
13 necessary.
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MR. CHAIRMAN: The House stands
adjourned till 11 A.M. tomOrrow.

18- 16 hrs.

The Lok Sabha then adjoumed till Eleven
of the Clock on Thursday, Fuly 12, 1979/
Asadha 21, 1901 (Saka).



